
STATEMENT 

1. M h r a  Pradesh 381 . 
2. Asram 399 
3. Bihar 332 
4. Gujarat 498 
5. Haryana 450 
6. Himachal Pmdcsh - 
7. Jammu & Kaahnlir 317 
8. Karnataka 448 
9. Knala 3%0 

10. Madhya Praciesh 298 
! I .  Maharashtin 534 
I? .  Manipur 268 
I f .  Orisso 329 
!4. Pun* 562 
15 Rajeslhap 373 
16. t'emil Nedu 403 
17. Tripurn 333 
18. Utar Prujwh 373 
19 Urcac Bmgal 532 
20 Ddhi 887 
11. Ail India per capita pld Ndonal  Produa 426 

SWRCE.  Estimates d Stair I ) ( m t ~ i c  P ~ U C X  - November. 1985 Central S u r W  Orip-- 
tioa -1. of Smrisaics. Minisir) d Planning. 

Fonds to Rqjsstkan under DDP 
2153. SHRl RAM NARAIN 

RERWA: Will the PRIME MINIS- 
TER be pleased to state . 

( a )  whether the Government of 
Rajasthan had sent propals for 
dlotment of Rs 88 crores for Desert 
nevelopment P m r n m c  during the 
yean 1990.91 and 1991-92: and 

(b) If SO, the decision taken on  the 
Ptopoaals sent by the Govcrnmcnt 
of Rajasthan t! 
THE MINISER OF STATE IN 
WE MMSTRY OF RURAL 
D E ~ P M E N T  (=lit( G. VEN- 

SWAW): (a) Gownrment of 

Rajasihan had sought an allocation of 
Rs. 88 cmres for 1990-91 and Rs. 88.27 
crnrrs for 1991-92 under Desert 
Development Programme (DDP). 

(b) Ia 1990-91 Planning Commis- 
sion kept the alloc3rion under this 
Programme at !he same level as in 
198P-90. As such Rs. 38 cmm was pro- 
vided for Dcxrr nc -.lot -lent Pro- 
gramme in Rajasthiin in 199041 and 
similar allocation has k e n  made for 
1991-92 also. 

3154. SHRI RAM N A W N  
BERWA: Wilt the PRIME MINIS- 



(a) whether the Hinclustan 
Sanlhhar Salt Limited company is not 
producing any by-procluct of salt c.p 
Soilium Sulphate etc.: 

(b) whether the raw tnntcrial used 
for the production of Sot1iu.n Sul- 
phate is being sold tn prikiite hector as 
a result of which t h q  arc catning the 
profit : and 

(c) whether the Ciovernnwnt pro- 
pose to utilise this sitw'mdterial it1 the 
Hindustan Sambhar Salt I.td so that 
it may earn profit ? 

THE MINISTER OF STATF. IN 
THE MINISTRY OF INDtiSTRY 
(SHRI P. K. THUNGONI : (a )  to (c) 
Sanlbhar Salt Limited a subsidiary of 
Hindustan Salt Lttl. is not producing 
any by-product of sall a1 Sambhar. 
Efforts have been recently launched 
to explore the possibility of utilisation 
of bitterns. cumntly discarded as 
waste af'r salt production. by selling 
a trial quantity to a private party. 

SLi l t ' i  of Hesd Ottlce of Hindritaa 
S8lnbL.r Sdt Ltd. 

3155. SHRI RAM NARAlN 
RERWA: Will the PRIME MINIS- 
TER he pleased to state : 

(5) whether the head ollicc of thc 
Ilindustan Sambhar 4alf Limited hi14 
hcen s b i k d  to Samhhar I.ctke: 

(b) whether Rajasthan t ligh Clour~ 
hadheld the decision of shiRing of the 
nffirc right: and 

(c) if SO. whether the Government 
propose lo shift the said head o K i  
again @ Sambhar Lakc and if so. 
wtKn ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF WDtJSTRY 

(SHRI P. K. THUNGON) :(a) and (hlL 
Orders for transfer of the l i e ~ c l q u ~ r  
tcrs of Elindustan Salt Ltd.. ~ n d  its 
wbsitliary - Sambhar Salt Ltd. fmm 
Jaipur to Sambhar were issued in 
January. 1990. Subsequently. on re- 
presentations against the implemen- 
liltion of the orders. the matter became 
zuhjudice. In the meantime. the issue 
of transfer of Headquitrters was 
wicwed by the Government and i t  
\\as decided in March. 1991 to retain 
the Headquarters at Jaipur. 

(c) No. Sir. 

Hiadastan Sambhnr Salt Ltd. 
3156. SHRI RAM NARAIN 

RERWA: Will the PRIME MINIS- 
TER be pleased to state . 

(a) whether moil). complaints 
ahout imgulsrities and corruption 
k i n g  committed by the ofTIcers of 
llindustan Sarnbhar Salt Ltd. have 
heen received: and 

(b) i T  so the action taken 
thereon '? 

THE M1NiSn.R OF STATF Ih' 
THE MjNISTRY OF MDUSTR? 
(SIIRI P. K. THUNGON) : (a) and (hr 
Same complainu haw been receivetl 
against the o~ciafs  of Sambhar SAI\ 
I.td. (a subsidiary of Hindustan Salt$ 
I.rcl.) and these were haniilcd by the 
4ppmpriatt Authority as per mlcs 

3158.SHaf MADAN 141  
KHURANA: Wl the PRlMF 
MIbIBTERbcpltaKd~trs~lk~ 

(a) the number of C~mpii~illl' 
rewived in the matter of d&&triiofl 


